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Heard the learned counsel for the aspplicant who

submits that the order of suspension passed égainst

the appiicant has since been r evoked by the Dy.
ﬁcc:ugjj'ntant General and the spplicant has been re-

instated vide order dated 16-07-53. A pnoto-copy

of this order has elso boen filed along with the

miscell anecus petition, The lesrned counsel for the
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respondents concedef to withdraw the apphca%;’i%#:f Cronnsl
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Inview of this fack and also - &

the fact that the order of syspension of the

applicant has since been revoked on 16-07-93 the

0.A, ia elldwed to be withdrawn and’a::curdinglyf the

O.A, is dismissed as withdrauwn.,
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